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We will eros the bridge when it comes. 
Don't worry. 

Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA: Que tion 
No. 557. 

SHRI BIJU PATNAIK : Sir; if it doe 
not come? 

MR. SP AKE:R : Tmen we .will see orne 
other way out. 

Shri Indrajit Gupta. 

ORAL ANSWERS TO QUESTIONS 

. Hi.4ustan Le~er Limited 

.557. SHRIINDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Hindustan Lever Limited 
js al10wed to conduct tradin~ transaction 
under FER A ; 

(b) if so, the detail thereof; 

(c) whether trading transactions not 
permissible under FERA can be permitted 
by back-door thro\1&h the creati on of ub-
sidiary companie~ wholly owned by FERA 
company; and 

(d) \Jnder whkh provi ion of L w, 
Indexport Limited, a wholJy owned ub-
sidiary of Hindustan Lever Limited, is 
allowed to tore and trade in e sential items 
like groundnut oi I ? 

THE MINISTER OF FINA CB 
(SHRI PRANAB MUKH RJ ) : (a) 
and (b) A F RA company can continue 
to conduct a trading activity which it 

. was engaged in prior to the date of 
commencement of RA. No new trading 
activity can be undertaken. he total of 
non-core activitie including trading should 
not exceed 40 per cent of it turnover. 

(c) 0, Sir. 

(d) Attention is invite to reply given 
to Unstarred Que tion o. 2067 dated the 
15th October, 1982 regarding certain aU ged 
violatjon of the Es ential Commoditie Act, 
1955 engaged in by !ndexport Limited . 

SHRI INDRAJlT GUPTA: The earlier 
reply to which the hon. Minister ha referred 
wa given in thi ' House on the J 5th of 
October last by the Deputy Mini ter in the 
Mini try of ivil upplies. In that reply it 
is admitted that 108.054 tonne of groundnut 
oil belonging to this Indexport Ltd., Ghazia-
bad wa found in pos e ion of Hindustan 
Lever for storage and proce sing and thi 
Indexport Ltd. has no valid licence which is 
neces ary under the PuI e , Edible Oil Seeds 
and Edible OiJ Order, 1977. 

0, what I would 1ike to know is, firstly 
whether it i a fact or not that thi 
company, Inde?tport Limited is in fact 
nothing but a wholly owned ubsidiary of 
Hindustan Lever Company which is itself, of 
course, as we aJJ know, is a subsidiary of 
the foreign multi-national, Unilever? Whether 
this company, Indexport Ltd. is not in fact 
a wholly owned sub idiary of Hindustan 
Lever and if 0, whether this Hindu tan 
Lever Company has been knowingly abett-
jng the offence which. as admitted by the 
Government, has been committed by Index-
port Limited by letting it permise for being 
used for storing and hoardinl an e entia! 
edible item like groundnut oil held by 
another c mpany without any valid licence? 

SHRI PRANAB MUXHERJEE: So far 
a the information which we have colle ted 
from the Mini try of Civil Supplies which is 
the relevant admini trative Mini try in 
regard to oi 1 and oil ecd, I am told that 
they have sinco received a licence under the 

. UP Edible Oil Licence Order .. • 

SHRI INDRAJIT GUPTA; Who? 

SHRI PR NAB MUK RJ E : I 
think in October, 1982-exact month I do 
not know, but it i ometime in October. 

SHRI INDRAJIT GUPTA : Who 
recieved? 

SHRI PRA AB MUKHERJE : Inde -
port. 
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econdly, a I menti ned in my reply ,to 
part (a) and (b), no new trading acLivitie 
will be permitted to any FERA company 
b yond 40% of their turnov r but the sub-
sidiary companie_ which existed befor 
1.] .74, th date of enforcement of F RA, 
are entitled t ha e trading a tivitie . 

So far a ' thi . ub idiary is one rned. 
thi. company, a. the hon. Member ha said, 
i 100% owned by Hindu tan Lev r. They 
were in i tencc before j .1.74 . 

SHRIINDRAJIT GUPTA : The Mini , -
ter j rather confu ·jng . there is om con-
fusi n in hi. reply. Th F R company j ~ 

Hindustan L ver. The FER coml an i~ 
not Ind port imited. Bef re FERA t:Llmc ' 
int for 'e. Hindu tan Le cr wa doing ome 
trading activity which. tlC ording to the 
Mini~ter, th yare entitled to ontinue to do. 
But , i ;t not a fact that c en if they want 
to continue to do aft r FERA t: m , into 
f rce they cannot do it automatically. They 
have to go through a proce. ' . They have 
to apply to the Reserve Bank for permi ion 
to continllc and unless the Res rve Bank. 
give an e plicit permi ion , they cannot.do 
it. Did they apply? When did th y apply 
f r u h permi ' ion? When did the Reserv 
Bank give permis i n if at all the. gave 
permi 'sion ? 

My other real question 'wa ' that there i ' 
such a thing in the corporate Jaw a. ' lifting 
the veil'. It is call d 'lifting the eit' under 
the orporate law. I want to know why 
pro. e uti nand puni. hment is being directed 
toward only thi. ]ndexport Ltd. , when the 
real culprit who i hLding behind the viI or 
behind the curtain is the Hind u. tan Le er 
Ltd. , and no action is bein'g taken against 
them. They are t he people whose good ' 
wer k pI and.stor d by this company and 
when this company wu prose uted, the 
aid, 'We are keeping it for being proccsse . 

but t bey have no valid Ijccn e t do that. 
Kn wingly {hi Hindu tan Lever permitted 
them to do this. I an under. land the 
motiv of the company, but what is the 
m tive of the Government in not Jl1ting the 

ii, a it i all d under the corporate law 
and t l1jng us clearly that it j Hindu tan 
Lev r which i the real culprit and whether 
n tion ill b taken against them or not. 

SHRI PRA A'S MUKHERJ In 
repJy to the unreal part of the qu stion of 
the hon. Member because the r al part he 
mentioned a little later, J mentioned that 
40% of the turn-o er of Hindu ' tan Lever is 
in trading and non-core activilie . and they 
are doing it with the permi ion of the 
Re I've Bank of India. And if the Hon. 
Member is intere ted in knowing certain 
figures , I an al 0 give him. In the year 
] 980 their total turnover wa ' 4466 lakh ', 
out of th~t 2765 lakh ~ . wa in th core 
se tor, 62~~ and 4 % wa in the trading 
and non-core activity. Similarly in th year 
1981 it was 60~ ~ on core e tor and 40% in 
trading and non-c rc activity. In regard to 
part (b) of (he que. tion I think I ha 
already mentioned that FIR had b en filed; 
the matter i SUB JUDICE. We are neither 
protecting 0111 body nor are \ going to 
say that someb dy i. doing 'omclh ing ' in 
colill ion lInle. s the matter i. de ided in the 
COllrt it ~clf. 

SHRI I DRAJlT GUPTA: He h not 
answered m y qucsti n . 

The pro ccution (according to the earlier 
reply given in thi HOll e) is again. t the 
Management of the authoritic ' of this rndex-
port Limited . M qLlcstion i ' , when you 
admit that thi. C mpany i - a who ll y-owned 
~ ub ' jdiary of Hindustan Lcver, lhen, 
Hindu ·tan Lever is obvioll I t:olluding 
knowingly with thi s company which H has 
et lip a a 'ort of frontal thing. My que -

tion is, why you are shielding the Hindu tan 
Lever in. tead of e po ing the real face be-
hind thb company? Recau 'e, they are the 
people rc 'pon ' ibk . not J ndexp rt Index-
port is only a dummy t:O\npany . ct up for 
thi purpose. 1 think you kn w that many 
companie do .thi. You don"t look so 
innocent , Mr. Mukherjee ; you know all 
these thing. 

SHRI PRANAB , MUKH RJ E : The 
IR i. again. t J ndexport saying that they 

are doing some business activitie without 
any licent: : what i the charge? The 
charge i ' that thi ' particular ub idiary in 
V.P. is doing ome busine s without any 
valid licence, j . ued by the U.P. Govern-
ment ; and again t that IR ha been field. 
UnJe s that matter is decided upon, how I 
am going to pa s a judgment on it? The 
M gi trate ha not taken any view a yet. 
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HRI .. BAH GU A: There "re 
two part in the reply of the hon. Minister 
which need a c1arifi ation : He said that 
Indexport did not have a li n e and the 
V.P. Governm nt gave them Ii ence some-
time after Octob r , J 982. The que tion i " 
when it wa ehe; Haned in t :>fm of irregula-
rity how did the Mini try find out f r m the 
V.P. Go ernment a. t what comp lied them 
to gi e them po t fado . anction, of thi type 

f a lie nec: whether it i po ·t f eto licen e 
or a PI' spective lie 'n e? When the thing. 
were found in the godown of Lever Brother 
(leave a. ide wh ' company i . who) why 
wa the f [R not filed again. t Lever Bro-
ther ? Why did tRey file against Inde. port 
Limite J ? 

SHRT PRA AB MU H ~RJ E: This 
informatic n has to b lIeckd from the 
U.P. Go crnmcnt. T would reque t my 
C llle'lgue the Mini tel' f Civil upplies to 
collect iL hey are the admini ' trative 
Mini~tr . 

SHRI lNDRAJIT G PTA: To clear up 
thi ' confu ion with your permis ' i n, Mr. 

peaker, I am ju t reading out Mr. Moha-
mmad Usman Ari[' , reply. He says '108.054 
t nne. f groLlndnLlt oil bel nging 10 Index-
port Ltd. wa . fOLind in the posses ' ion of 
Hindu,tan Lever. It was not found in the 
godown of Inaexport; it was found in 111e 
godown f Hindustan Le r. That i. ' tated 
here by the Mini . ter concerned. 

SHRT PRANAB MUKHERJ E: Before 
Ii. ten to me h just tarted jumping up. I 
aid that the information ha t be collected 

from the V.P. Government. It i to be 
ollected by the Ministry of Civil Supplies 

which !s the administrative Ministry. I will 
reque t them to coJIe t the information. 

HRI IN'D RAJIT G U PTA: How many 
days do they need to collect the jnforma-
tion? J gave three wee s' noti e for the 
question; till you want time. This ques-
tion was tran ferred, Mr peaker, jf you will 
re all; thi wa originally Ii ted t r the 
Ministry of Law, Ju tiee and Company 
Affair. I was informed by your office 
that the inance Mini try intervened and 
aid that they want to an wer the que tion. 

H wa tran ferred to Mini try of Finance. 
After uch a long interval now he ay, he 

want to make enquiry. Wh t have y u 
been doing all th se days? 

SHRI I. . BAHUGU : My question 
very. imple. ... RA lS under the h n. 

Mini ter. RA companie r othcrwi 
whateY r th yare, are a ubjeet ma.tt r f 
crutiny,- und c nUnned crutiny,-by the 
Mini~try of Finance. If they tart d iog 
so mething which is illegal and wron then 
the Minister i certainly within his power 
to tell the R ompanie and put them in 
that plac~. But the Lever Brother' taeti s 
arc bigger than that of the Government. 

. HRI PRANAB MUKH RJEE: 0-

body i: bigger than the Government. ....... .. 
( interruptions). The hon. Member wanted 
to know if T' heard him correctly, - let him 
·orre·t me, if I ,m wrong- whether the 
V.P. overnment i ' Lied the licence retro-
pcctive r prospective. Am I competent to 
an wer that question unle'" [get the infor-
mation from the V.P. Governm nt ? 0, 

we will have to 'ollect the information from 
the U.P. · Government, inspite f the fact that 
FERA ' om panic ' arc under th~ admini tra-
tive ontrol of the rinance Mini try. 

HRI H .N. BAH GU A: The Mini-
ter houJd ha e brought thi ' information 
with him. I am , orry, he did not. 

SHRI PRAN B MUKH RJEE: ou 
were Mini . ter yourself; you know h w 
many days bef re you get the notice. 

, HRf f .N. BAHUGU A: T never ran 
off from information in the manner the hon. 
Finance Mini ter has done. 

SHRf PRANAB MUKH RJE : When 
a question is transferred from one Mini try 
to another, you hardly get three to four 
day ; you were a Mini tel', you know that. 

HR. H.N. BAHVGU In futur, 
plea e give them more time; we are not 
concerned with that. 

HRI IR H H: I th hon. 
Mini ' ter aware whether industan L v r 
have already been found to hav indulged in 
internal trading in re pect of third party 
product without perml Slon ff In 1h 
Re erve Bank of J ndia, and r Jet ff 
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under powers of increa e in export 1 This 
is th ir previous crime. Is he aware of it? 
Since the company itself was found in 
po session of the groundnut oil, why didn't 
you make a direct enquiry? Why didn't 
you institute a CBI enquiry? Not only 

, that, on the basis of raw technology, they 
have n t diluted their capital to 40%; they 

. are having 51 % or more than that. It i 
be oming a roaring scandal in collu ion with 
the Government. 

SHRI PRANAB MUKHERJEE: There 
i no question of any collusion with the 
Go ernment. With regard to the question 
that Hindu tan Levers have got more than 
51 % share, 1 have given the figures already 
indicating that in the non-core sector, their 
activitie will have to be 40%, and in the 
core sector 60%. We have permitted them 
the benefit of technology. The other day the 
hon. Member asked what type of technology 
in the soap manufacturing is required. It is 
known to the Members that upto 1970-71, 
in the whole country, the soap manufactur-
ing activity depended on getting fat from the 
edible oils, which had an effect in the market. 
They developed certain research and they 
developed certain technology, where they are 
u ing fat from the non-edible oils, and to 
that extent, we have reduced our import of 
tallow on. Thi is their technology, and they 
are permitted to use it. There is nothing 
wrong in it 

SHRI H.N. BAHUGUNA : It is not a 
high technology. 

SHRI PRANAB MUKHERJEE: I am 
not to be guided by you. 

SHRI SATY ASADHAN CHAKRA-
BOR TY : You should be guided by your 
expert Committee. I quoted from their 
report. 
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THE MINJSTER 0 STATE OF THE 
MI ISTR Y OF TOURISM AND CIVIL 
AVIATION (SHRI KH'URSHEED ALAM 
KHAN) : 

(a) Yes. Sir. Uttarakhand region of Uttar 
Pradesh has a number of wellknown places 
of pilgrimage. There are also innume~ 

fable spots known for their natural beauty. 

(b) Among other sources of livelihood of 
the people of thi region, pilgrimage tourism 

a major source. 

(c) and (d) The development of this region 
from the tourism angle is taken care of by 
the V.P. Government. There are special 
agencies of the State Government for taking 
care of the development of the hill areas. 
In addition, however, the Government of 
India render whatever assistance is possible 
for the development of this region. Presen-
tly there are no time-bound programmes 
formulated by the Central Go'Vernm~nt. 

SHRI H. N. BAHUGUNA : If wishes 
were horses, then the hon. Minister would 
have found all the Uttarakhand region 
people right on the top of the Himalayas 
with regard to economic conditions, but it is 
not so. I am happy for one thing that tne 
Mini tery ha stated in the an wer that tou-
rism is the major thing to ustain these 
people. Yet the Government of India has 
no spe ific cherne. May I know from the 
Hon. Mini ter in view of the fact that the 
four districts of Uttarakhand i. e. Chamoli 
Pauri Garhwal, -Tehri Garhwal and 




